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MR. DEPUTY-SPEAKER : Mr.
Vyas, are you going to conclude now ?

SHRI GIRDHARI LAL VYAS: I
will take five minutes, Sir.

MR. DEPUTY-SPEAKER : Five
minutes you cannot. Then ycu can
speak next time. You be on your legs
on Tuesday.

——— . s
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THE DEPUTY SPEAKER : Now
we take up Private Membcers, Business.
Bills for introduction. Shri Bhogendra
Jha—he is not here. Shri K. Ramamur-
thy and Shri Mool Chand Daga are
also not here. Now Shri Rajesh Kumar
Singh.

HINDU PUJARI, PANDA, PUROHIT
BILL*

SHRI RAJESH KUMAR SINGH
(Firozabad) : I beg to move for leave
to introduce a Bill to provide for the
management of Hindu religious places,
constitution of committces for their
management, qualifications and training
of priests and matters connected there-
with or incidental thereto.

MR. DEPUTY SPEAKER : The
question is :

“That leave be granted to introduce
a Bill to provide for the managment
of Hindu religious places, consti-
tution of committees for their
management,  qualifications and
training of priests and matters con-
nected therewith or incidental there-
lo‘JJ

The motion was adopted.

SHRI RAJESH KUMAR SINGH :
I introduce the Bill.

MR. DEPUTY SPEAKER : Mr.
Bhogendra Jha, Prof. Madhu Danda-
vate, Shri Mool Chand Daga and Shri
K. Ramamurthy are not here. Now
item 11—Shri Hiralal R. Parmer.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 19, etc.)
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‘MR. DEPUTY -SPEAKER : The
guestion is :
““That leave be granted to introduce

a Bill further to amend the Consti-
tution of India.”

The motion was adopted.

A T T T LoqTAT i e
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PREVENTION OF FORMATION
OF REGIONAL POLITICAL
PARTIES BILL*

SHRI K. LAKKAPPA (Tumkur) :
I beg to move for leave to introduce
a Bill to providc for thc prevention
of formation of regional political
parties.

MR. DEPUTY SPEAKER : The
question is :

““That leave be granted to introduce
a Bill to provide for the prevention
of -formation of regional political
parties.”

The motion was adopted.

SHRI K. LAKKAPPA : I introduce
the Bill.

MR. DEPUTY SPEAKER : Shri
K. Ramamurthy -is not here. Now
Shrimati Vidhya Chcnnupati.

COMPULSORY HOME-GUARD
TRAINING BILL*

SHRIMATI VIDYA CHENNUPATI
(Vijayawada) : 1 beg to . move for leave
to introduce a Bill to make home-guard
training compulsory fer all able-bedied
persons.

MR. DEPUTY SPEAKER : The
question is :
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““That leaverbe granted to introduce
a Bill to make home-guard training

compulsory for all able-bodied
persons.”’

The motion was adopted.

SHRIMATI VIDYA CHENNU.-
PATI : I introduce the Bill.

COMPULSORY VOCATIONAL
EDUCATION BILL*

SHRIMATI VIDYA CHENNUPATI
(Vijayawada) : T beg to move for leave
to introduce a Bill to provide for com-
pulsory vocational education in educa-
tional institutions.

MR. DEPUTY SPEAKER : The

-question is :

““That leave be granted to introduce

a Bill to provide for cempulsory
vocational education in educational
institutions.”’

The motion was adopted.

SHRIMATI VIDYA CHENNU-
PATI : 1 introduce the Bill.

EQUAL REMUNERATION
(AMENDMENT) BILL*

(Ammendment of section 10, etc.)

SHRIMATI SUSEELA GOPALAN
(Alleppey) : I beg to move for lcave
to introduce a Bill to amend the Equal
Remuneration Act, 1976.

MR. DEPUTY SPEAKER : The
question is :

“That leave be granted to introduce
a Bill to amend the Equal Remu-
neration Act, 1976.”

The motion was adopted.

SHRIMATI-SUSEELA GOPALAN :
I introduce the-Bill.
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